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1/26.04.2002 + Mr. B.P.Dixit, counsel.for the applicemt.
As prayed for, two weeks time is allowed
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a prayer for short.adjourmment to.remove the defects
relating to RA, so filed, Prayer is allowed, Be ] isted
fa hearirg on 1g,7,2002, e :! ’ :
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5/31.7.2002_, | . None present for review applicant,

7/13.68.2062 3  List it befere the appropriatfe Pench en

RA-~31/2002
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. It is seen that defects have been removed
in‘the RA. Hence, as directed by the Division
- Bench on 18.7.02 this RA may be placed before
the Hon'ble Vj.ce-ciuairman in chamber for
nominating a judicial Meml?er to sit' with
' Hon'ble Shri’L.R.K. Prasad, Member (A) for
- hearing this RA, | |

o ' o ( N. Rama Murthy )
) . .\ < - --- . RegiStrar;

6/01.08.2002 : A Division Bench of Hon'ble Mr. L.* JK.Prasag,

Member (A) and Hon'ble Mre. $,Dogra, Member (J)

is constituted for hearing o 1?508~2002.

(B.N.Singh Neelam) AC:
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~ (s.9ha) /M(A) - (BJN.Singh Neelam) NC

8 / 11.10. 2002 For uant of D.Be be listed on 22,10,2002

for hearing before the appropriate Bench.

(S. JHA)/M(A) "
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| 9,/ 30.10,2002, Shri M,P, Dixit, ceunsesl for the appﬂkcdnt.

Heafd le arned cépﬁsei for the appl;cant. Issqe -
notices to the respondents made returnable within six juesks,
Requisites may be filed within ons week. List it on
12.12.2002 for hearing. |
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.1 2, 2002 The 1d, ceunsel fe tle‘, dpplicant i.s ‘present,

@ his request, be listed for heary en 14.1,2d03,
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1f./ 14.1.,2003, The leégned counsal for ths abpliCant'ié
- present. W/S not.-filed s0 far. The respondants are
directed to file their W/S by the next date. List it

o]
20.2,2003 for haafihg;
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(5% DOGRA)/M(3)

12./ 20.2.,2003, Lat it be placed béfore the Hon'ble v.C.
for censtitutien of a new

Member has since retired,

~

Sench as one ¢f thes Hon'ﬁln
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13/03.03.2003- ¢ A Division Bench of Hon'ble Mr. Sarweshy

. Jha, M(a) and Hon'ble Mrs, Shyama Dogra, M(J),

. is constituted for hearing. Let it be p}.gced béfore
tﬁe aforesaid Bench as and when the Be h is
conSEituted. B
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List it :)n 16 4 2003 for hearing :
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© brought agaimst hig on 11,7, 1997. The ld, counsel for

sul:mitth bef ore the Tribuna} but he. j_s not very clear

relief ?&account of t:hfa fact that he has Since been a

decisions of this Tribunal with recessary corfequentia

a8 Such there iS no reed to review the arders’ passed t

as per law in the light fact that the applicany
.already been 'acquitted' 3 the criminal char g:s :leve!
. - .

Heard Smri M, R.Dixit, 1d..counSel for thé applicént,

At the very outSet, he hsS Submitted that the applicant

inithe QA,Na 85 of 199%, which was decided on 21,12. 290

Stoqi ,acqui_j;t;ed_b the .ci‘:iminal chargeswhich had keen

appllcant has Su}:mitted that this aSpect, havever, Waa

the

s to why this could not et reflected in the oders p#)SSed'

by the Tribunal in G A No, 85/1996

He has fur‘_her Submitted that he has -app oached
reSpondentS a numker of times in the matter Seeking

he charges and, therefae, haﬁ made a frayer 1n

the Q. A No,85/96 regarding subSistence allowance to be

ehhanced and the period of suSperSion in the pst of

uDC be{,.}ooled into and dis pcseasoﬁ aprr opr iate ly in thL'

light of the Said acquittal and also in ‘the light of t

erefits, |

We have ?.6r:5 jdered the submissjiomns Amade by the
counsel for the applicant and also perused the facts
submitted by him in the ‘R. A. ‘We are of the view that

there is no apparent errar on the face af the recard g

this Tribunal in O, arNo, 85 of 1996 decided on 21,12, 20

we would direct the reSpondentS to look into the Sutm

made by the ap?licant in this regard and dispcse of t
within a period ¢ three months by passlng apgx opr fate

the
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